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THE MINISTER OF COMMERCE (SHRI
MANUBHAI SHAH): (a) and (b) Statements
are attached.. [See Appendix LVIII,
Annexure No. 36].

fINDIAN CARGOES IMPOUNDED
BYPAKISTAN

716. SHRI SITARAM JAIPURIA: Will the
Minister of COMMERCE be pleased to state;

(a) whether it is a fact that Government
of Pakistan have used up about 80 per cent of
the Indian cargoes impounded by her at the
time -of last year's conflict;

(b) if so, what is the total value of the
cargoes impounded and as well ;as that
released by Pakistan; and

(c) the action taken by Government of
India to get the compensation of the used
cargoes from Pakistan?

THE MINISTER OF COMMERCE (SHRI
MANUBHAI SHAH): (a) Yes, Sir.

(b) Total value of the cargoes impounded
by Pakistan while in transit through the river
waters of East Pakistan and those impounded
from the Indian, neutral or Pakistani ships at
Pakistani ports is Rs. 8-41 crores and Rs. 9- 31
crores respectively in pre-de-valuation terms.
The approximate value of the cargoes released
by Pakistan which have so far been received in
India is Rs. 35 lakhs.

(c) In spite of repeated efforts on .our
part it has not been possible to
make any progress in the matter of direct talks
with Pakistan on compensation for consumed
cargoes.

Government have, however, reached an
agreement with British Underwriters for
settlement of claims in respect of cargoes
insured or reinsured with them which are not
being released by Pakistan.

-Transferred from the 5th December, 11966.
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JFOREIGN EXCHANGE FOR FILM INDUSTRY

795. SHRI ARJUN ARORA: WUI the
Minister of COMMERCE be pleased to state:

(a) the amount of foreign'exchange
released to film industry during the years
1964-65 and 1965-66; and

(b) the amount of foreign exchange
earned by the film industry during the same
period?

THE MINISTER OF COMMERCE (SHRI
MANUBHAI SHAH): (a) The amount of
foreign exchange released to the film industry
for import of raw films and studio equipment
during 1964-65 and 1965-66 was Rs. 165:1'6
lakhs and Rs. 111-20 lakhs respectively.

(b) Value of exports of exposed
cinematographic films, during these periods
stood at Rs. 199 lakhs and Rs. 170 lakhs
respectively.

12 NOON

CALLING ATTENTION TO
AMATTER OF URGENT
PUBLICIMPORTANCE

RECENT CORRESPONDENCE BETWEEN THE
PRIME MINISTER AND SANT FATEH SINGH
AND THE SITUATION ARISING OUT OF SANT
FATEH SINGH'S REPORTED ANNOUNCEMENT
TO GO ON FAST UNTO DEATH FROM
DECEMBER 17, 1966 AND TO IMMOLATE
HIMSELF

SHRI RAJNARAIN (Uttar Pradesh): Sir,
may I seek your permission to call the
attention of the Minister of Home Affairs to
the recent correspondence between the Prime
Minister and Sant Fateh Singh and the situa-
tion arising out of Sant Fateh Singh's reported
announcement to go on fast unto death from
December 17, 1966, and to immolate
himself?

{Transferred from the 7tn December 1966.



4875 Calling Attention to
a matter

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, the Government
have learnt with deep regret of the reported
intention of Sant Fateh Singh Ji to go on last
on December 17 and to commit self-
i'mmolation on December 27, 1966. We had
thought that after the reorganisation of Punjab
on linguistic basis, according to the wishes of
the people of Punjab. co-operation an<j
goodwill of Sant Ji would be available
towards a smooth change-over and the stabili-
sation of the new States.

[ RAJYA

In the statements made by him in the Press
from time to time and in the communications
received by the Government from him, Sant Ji
ha3 pressed two demands, namely, (a) in-
clusion of certain areas, which according to
him, are Punjabi-speaking, and Chandigarh in
the new State of Punjab and (b)
discontinuance of common links between the
ne,, States.

As the House is aware, allocation of the
territories to the new units emerging as a result
of reorganisation of Punjab has been made in
accordance with the recommendations made
by a high-powered Commission presided over
by an eminent judge of the Supreme Court,
except in respect of Kharar tehsil. The
majority of the members of the Commission
had recommended that the entire Kharar tehsil
should go to Haryana and one member had
suggested the allocation of a part of it,
including Chandigarh, to Punjab and part to
Himachal Pradesh. The constitution of
Chandigarh into a Union Territory to serve as
a joint Capital of the new States was decided
upon against this background of conflicting
claims. In the circumstances this decision can
hardly be regarded as unfavourable or unfair
to Punjab.

The demand for discontinuance of common
links seems to be based on trie
misunderstanding that something iiad been
done which is peculiar to Punjab or detracts
from its position
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as a full-fledged State of the Indian Union. A
common Governor and a common High Court
for Punjab, Haryana and Chandigarh, with
headquarters at Chandigarh which serves as
the common capital of the first two, were
provided for the sake of convenience to the
reorganised States, In his letter dated the 1st
November to the Prime Minister, Sant Fate\
Singhji had raised the question about. these
common links. In her reply of 9ih November,
the Prime Minister has already made it clear,
that if at a future date, the States concerned
express the desire to have separate Governors
and High Courts, the matter can be considered
without much difficulty.

<n*» *? +Tile firangement to have a common
Governor for Punjab and Haryana does not flow
from the Punjab Reorganisation Act itself.
The Constitution permits the President to
appoint the same person a, the Governor of
more than one State and this arrangement ex in
two other States. This, however, need not
be regarded as a permai; feature of the
reorganised States Punjab.

Continuance  of  Corporations ~ which
becomes inter-State in character as a result of
reorganisation and certain other common
institutions, as also provision of facilities
by one State to another during a
transitional period are a feature common to
all State reorganisation schemes to avoid a
vacuum developing as a result reorganisation.
Such common facili ties are continued only to
the ex! and for the period necessary. Similarly
legal cover for bifurcation other
Corporations, etc., 1is provided' by the
Inter-State Corporations Act and other laws.
As I have already indicated, these provisions
are on the lines of the previous
reorganisation laws.

So far as the Bhakra and Bea-i Projects are
concerned joint arrangements for important
inter-State projects of national  importance
have
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been made elsewhere. The Damodar Valley
Corporation is an instance of this kind. These
projects will remain the joint property of the
participating States; the S'.ates concerned will
have their representatives on the Boards for
maintenance and construction of the projects
and it is proposed to man the services of the
Boards from engineers on deputation from
the successor States.

The position was explained in the
Prime Minister's letter of the O9th
November to which [ have referred
earlier. A  further letter dated the
15th November 1966 wa; received by
the Prime Minister from Sant Fateh
Singhji  reiterating his carlier
demands. A reply has been sent to this letter
explaining the position.

As the House is aware, in matters of this
kind, decisions have to be taken on merits and
in the light of competing and sometimes
conflicting claims and demands, and it is
always difficult to And solutions which are
acceptable in their entirety to all the parties
and interests. The Government are unable to
accept any claim for readjustment of the
reorganised territories which, as I have
already stated, have been determined on the
basis of recommendations of a high-powered
and impartial Commission, unless at any time
in future, all the parties concerned evolve a
mutually agreed solution. As for common
links, I have explained the position fully and
there seems to be hardly any problem
concerning them. The two links which have
been regarded as special to the States of
Punjab and Haryana are the common High
Court and the common Governor. If either of
the two State Governments recommend the
establishment of separate High Courts or
appointment of separate Governors for the
two States, we would be prepared to initiate
the necessary action.

I wou'd appeal to Sant Fatah Singhji to
reconsider the issues in the perspective in
which I have placed them. His life is too
valuable

DEC.
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to be sacrificed and it is our sincere hope that
he would abandon his contemplated fast and
save his life for the service of the great Sikh
community, the State and the country as a
whole.
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SHRI Y. B. CHAVAN: I must make one
point clear. The suggestion that Rajnarainji
made in his question was that the Prime
Minister has given some assurance to Fateh
Singhji which has not been kept up. It is a
very incorrect suggestion. No promise was

given and there is no question of breaking
any promise.

[ RAJYA

SHRI A. D. MANI (Madhya Pradesh): May
I ask the Minister whether apart from the
question of the common High Court and the
common Governor the main point of conten-
tion is the location of Chandigarh as a Union
territory? Why does not Government apply
the same principles which lie behind the
recent Bill passed for conducting an opinion
poll in Goa? Because the impression has been
left on the minds of people that because the
Government of Maharashtra has influential
representation in the Cabinet and is able to
exercise pressure it is able to secure an
opinion poll. But because the States of Punjab
and Haryana are not so powerful and do not
have influential representatives da the
Cabinet, they are not able to prevail upon the
Centre . . . (Interruption.) The second point I
want to ask is whether the State of Punjab and
the State of
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Haryana can be economically and financially
viable if a separate Governor or a separate
High Court is set up in either State. It is we,
the citizens of India, who have to pay in the
form of higher excise duties for these people.
Can the Minister assure us that he would call
iipon both the parties to make the State:
economically viable before they think of the
luxury of a separate Governor or a separate
High Court?

SHRI Y. B. CHAVAN: As far as the first
part of the question is concerned, there is no
question of ascertaining the wishes of the
people on this particular matter at the present
moment because the decision was taken by
appointment of a certain impartial, high-
powered Commission, and there is no
comparison to the problem that he referred to
possibly, may I say, in a friendly, mischievous
suggestion for me. As far as the second part is
concerned the Parliament has accepted the
premise that both the States are viable States.
There is no question of proving that they are
going to be viable. When we have accepted
them as States by an Act of Parliament, there
is no question of their being viable or not. The
question of expenditure involved in the
Governorship is certainly a matter that even
more viable States can re-examine and
consider. That is a different matter, but I have
explained the position of the Government. If
either State wants it, we will consider it.

SHRI D. THENGARI (Uttar Pradesh): So
far as the statement of Minister goes, I think it
is mereiy a reiteration of the stand taken ear-
lier—by earlier I mean after Sant Fateh Singh
has made his declaration. I agree with the
Minister that the life of Sant Fateh Singh is
very valuable for the country. I also must
point out that in not following the majority
recommendation regarding the status of
Chandigarh Government has already gone out
of its way. Under the circumstances [ want to
know—because there is an imminent
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so far as self-
concerned—what  j concrete

steps the Government proposes to take to avoid

the tragedy of self-immolation.

SHRI Y. B. CHAVAN: The step is the
statement that I have made before Parliament.
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SHRIY. B. CHAVAN: Ido not know how
many questions the hon. Member has put. He
really made a statement. As far as arresting
the jathas is concerned,  this was the
decision of the Punjab Government and,
naturally, they had to take that decision because
of the law and order question involved in
that. They allowed the jathato proceed for
some time. But when they reached the
conclusion at some stage that might be a threat to
the peace in the



4889 Calling Attention to

a matter

State, they had to take that decision. It is their
decision.

A, far as the status of Chandigarh is
concerned, in my statement I have made it
very clear—the Government's position in this
matter. Sir, about the suggestion that it was
done because certain allegations have been
made against my predecessor, I must refute
them with all the emphasis at my command.
As a matter of fact, the Commission has
recommended by a majority decision to hand
over Chandigarh to Haryana. If at all he is
interested in its transfer, he should have
supported it. And this is not the decision of a
single or an individual Minister; it was the
decision of the Government, as a whole. It was
a Cabinet decision.

Then, Sir, I would request that Mr. Brar
who is an hon. Member of this House who, 1
am sure, equally values the life of Sant Fateh
Singh, would persuade him not to resort to
this very drastic step in this matter. And as |
have said, it is a question of territories, which
can be reopened only if there is some sort of
agreement between the States concerned. And
as far as the common links are concerned, as |
have said, if either of the States is prepared to
reconsider this question, certainly it can be
done. Our attitude has always been
sympathetic. Our attitude has always been
friendly and it would remain friendly.

Kol 2 ype Hlyr Kha yodsyi 02
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SHRI  NIREN GHOSH (West
Bengal): The Home Minister has

described that attitude as sympathetic but the
statement which he has made accords with the
news that has appeared in the  newspapers
today even, that the Government has
taken a firm attitude of not yielding to
anything.  So, the words may not be harsh.
But the attitude is like that. May I point
out to the Minister and ask for clarification; if
both the States agree then only can the
question be taken  up?  But as has been
stated by the Minister, even in the
Commission itself at no stage has there
been complete unanimity. You cannot expect
unanimity on this question. For example, the
Government wanted to turn Bombay into a
Union territory under the Central
administration and deny it to Maharashtra.
There was no  unanimity between the
Gujaratis and the Mahrattis. But
obviously, Bombay, belongs to
Maharashtra. May I know from him
whether they would adopt the same thing, a
half-way house at least, to meet the desire of
Sant Fateh Singh?  Secondly, if you do not
accept all the questions that have been raised
by Sant Fateh Singh, at least the
dissolution of common links need not wait till
the General Elections take place because there
is a strong  objection.  Every State has
common links ~ with the other States since
they all belong to the Indian Union.
Why  should these particular States have
common links and create lots of friction bet-
ween them? Is it not better that these
common links are severed at least so far as
the Governor and the High Court are
concerned? Please do that—leave aside the
other questions—and  settle that.
Chandigarh falls within the territory of
Punjab State. =~ Whatever the majority might
have said, Chandigarh belongs to Punjab
as far as can be seen by anybody. Why
make it a bone of contention?  Make
Parliament pay

some money to Haryana to build another
quite good capital and solve this issue and do
not keep it as a



4891  Calling Attentionto [ RAJYA SABA ]
a matter
[Shri Niren Ghosh.]

bone of friction between these two States,
two language groups. All these create
troubles.

And lastly, I would also request the
Government—do not embark on the path of
provocation. It seems that the arresting of the
peaceful jathas has created this situation
Please avoid that and see that some solution is
arrived at and that this is averted. That is what
I want to know and get clarified.

SHRI Y. B. CHAVAN: Sir, I think he has
made many suggestions. I have nothing to say
about those suggestions. But I would like to
make the Government's position very clear as
far as the common links are concerned. The
hon. Member has not understood the
statement that I have made. I have said that
we are certainly prepared to consider the sug-
gestions that either of the States makes about
it and initiate also action, as I said, in this
matter. But as far as the territories are
concerned, the question can be considered
only after the States concerned have certain
agreed solutions to suggest.

SHRI MULKA GOVINDA REDDY
(Mysore): Sant Fateh Singh's life is very
precious. Government should make every
effort to see that he does not resort to this. I
want to know whether it is possible for the
Prime Minister to have frank talks with Sant
Fateh Singh with regard to the questions that
he has raised. We all know that tehsil was a
unit for considering the demarcation of these
two States. I want to know whether it is not
possible for the Government to have a fresh
look and on the basis of the Pataskar formula
make the village as the unit? The disputed
arcas might be referred to arbitration.
Secondly, I want to know whether it is not
possible for the Government to give an assu-
rance that within five years 3 new capital will
be built for Haryana and
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for that period, Chandigarh will be a common
capital for both the States and afterwards
Chandigarh will be the capital of Punjab.

SHRI Y. B. CHAVAN: I think my
statement is very clear on this issue, I do not
think I need reiterate the some thing, again
and again.

SHRI BHUPESH GUPTA (West Bengal):
We all share the sentiments that there should
not be any development leading to the self-
immolation in this matter. But at the same
time the issue remains with us. As far as
Chandigarh is concerned; I do not see the
reason why the Government should not make
a declaration suo motu that it will revise its
decision so that Chandigarh becomes, rightly,
the capital of the newly formed Punjab State.

SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh): Why do you say 'rightly'?

SHRI BHUPESH GUPTA: I say 'rightly'.
All the same it should become the capital of
Punjab. Now, this is the thing. Here in this
matter we have travelled far enough after the
reorganisation issue came up. Only we find
that at every step the Government falters,
delays the decision to be taken later after a
certain crisis has been created. That has been
our experience over the decade and more than
a decade, in regard to the reorganisation.
Why. in this case the Government cannot
make, in principle, an announcement that they
accept the proposition that Chandigarh should
be the capital of Punjab and that expeditiously
this principle will be acted upon and
Chandigarh will become the exclusive capital
of the Punjab State? This is a very, very
essential. I cannot understand why now they
should suddenly suggest that either of the
State should make a request Well, it is not
necessary; it is i>01 all necessary that either
of the States-
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should make a request. The States have been
formed and the declaration of Chandigarh as
the capital of Punjab should follow the
paramount fact, namely, the reorganisation of
the Punjab; Chandigarh goes with the
linguistic part of it and becomes, on merits,
the capital of the Punjab State. That is now
the Government should make it clear. I think
it will help the atmosphere. I appeal to Mr.
Chavan—he was appealing to Sant Fateh
Singh—mnow that he is the new Minister for
Home Affairs— the previous one bungled
quite a lot; the new one need not get into
bungling—that he should make a categorical
statement. It will improve the matter.
Secondly, with regard to this Governor and
the High Court, well, as far as the Governors
are concerned, I want them to go lock, stock
and barrel. It is absolutely a useless
institution. People may look at the Governor's
car but not at the Governor, as you know,
when they travel nowadays. It has come to
that. It is an expensive institution. But then, I
think you can spend a little more even on this
waste. You can reduce their salary and so on,
amend the Constitution. But these points of
irritation need not be there. This is not
economy. But if a certain incident takes
place, the cost will be much more than what
you will have paid to the Governor for ten
years.

Then with regard to the High Court, why
should there not be two High Courts; why one
High Court? I can understand the question of
language of the High Court. But a High Court
is a very important institution in the political
set-up.

With regard to the other matter, I think the
Government should accept the principle of
village as the unit. Having accepted that, they
can ask the people to discuss among them-
selves and come to a settlement. The trouble
has arisen, Sir, because the Government has
been faltering on the question of principles. I
appeal to the Government that the Govern-
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ment should rise up to the principles involved
in this matter and clearly and unequivocally
accept the two demands and say that they
would be expeditiously implemented, beiore
the appeal of Sant Fateh Singh gathers more
force, I am sure the matter will be solved
peacefully and to the satisfaction of all, and
also in a democratic way.

SHRI Y. B. CHAVAN: Instead of asking
for- clarifications on policy he has enunciated
his policy. I have nothing to say except to add
one point. Some Members want to know
whether the Prime Minister would be willing
to see Sant Fateh Singhji. In her latest reply to
Sant Fateh S'ngh Ji, she has already indicated
that if Sant Fateh Singh Ji wants any clari-
fications of the Government's policy and
decision, she would always be willing to meet
him.
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[ RAJYA

SHRI Y. B. CHAVAN: I would request
you to read the statement first.

ggd EEWIT 9% T |

it waer fagry aw|at - wwmfT
Wt , AAT oo waTe faT & fE e
frgm & art & s gfamr 9o
¥F EAAT FT G . . .

SHRI Y. B. CHAVAN: Will Mr. Vajpayee
listen to me first? We have said about the two
common links, namely the Governor and the
High Court. But about Beas and Bhakra-
Nangal, I have made my position very clear in
the statement, that it will remain a joint
project. But about the two common links, we
really said that the common links of a common
Governor and a common High Court .

SHRI BHUPESH GUPTA: What link is
your Governor?

SHRI Y. B. CHAVAN: You do not like
Governors and, therefore, you have no right to
talk about Governors.

SHRI BHUPESH GUPTA: What a
wonderful link?

SHRI'Y. B. CHAVAN: About this common
link, Mr. Vajpayee wants to know the
Government's policy. I have got some extracts
of the statement that my predecessor, Nandaji,
made on the floor of the Houses of Parliament
on the 21st March, 1966. May I read the
relevant part of it so that it will be very cl«er?

SABHA ] of urgent public 4896
importance
SHRI ATAL BIHARI VAJPAYEE:
Please.

SHRI Y. B. CHAVAN: It says:

"Before announcing these decisions,
Government took into full and careful
consideration the representations made to
them by various interests including those
who were opposed to the reorganisation of
the Punjab on the lines proposed. In the
course of the long meetings held with some
of them, misunderstanding and misgivings
regarding the reorganisation that was under
consideration were largely removed The
Government have made it clear to them:

(i) that the proposed reorganisation of
Punjab will follow the linguistic basis,
without any communal or religious
factors being allowed to come into
consideration;

(i1) such common links between the
units resulting from the proposed
reorganisation as are found feasible will
be provided in consultation with the
concerned interests;"

The most important point there is "as are
found feasible" and "in consultation with the
concerned interests", that means the two States
here, These are the relevant factors in this
matter and the legitimate rights and interests of
the whole of India and linguistic minorities
will be taken into consideration. Naturally,
these two links, i.e. the High Court and the
Governor, have been provided on this basis.
But if they are not found feasible and if the
parties concerned want to revise them . . .

SHRI ATAL BIHARI VAJPAYEE: Sir. .
(Som, hon'ble Members stood up in their
seats.)

SHRT ATAL BIHARI VAJPAYEE: Sir, I
have not finished my question.
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MR. CHAIRMAN: Eight Members from this ot awafa : T gl I FFAO
side have spoken. I want to come to this side also. TR ®T T

SHRI BHUPESH GUPTA: This side is have
nots while they are haves.
SHRI BHUPESH GUPTA: Ignore that
leadership.

st weer fagrdy el : wwTafT
AT, Wl A TE WA WgIEF A A=
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aré A F I 9T BIEN AT AT ALY A
Fras & § sww T JmEv

SHRI ATAL BIHARI VAJPAYEE: No, no.
We are not going to ignore it. That leadership is
there, and we are not going to ignore that
leadership.
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DR. GOPAL SINGH (Nominated): Sir, I
rise to welcome the statement of the hon'ble
Home Minister. It is a very sagacious
statement, full of meaning and very
conciliatory. I hope and I respectfully submit
to Sant Fateh Singh that he should agree with
the suggestion of the hon'ble Home Minister,
namely, that in respect of the common links
and in respect of disputed areas, if the two
parties, namely, Haryana and the Punjab
Governments whenever they choose, they can
get together, whether before the elections or
after th, elections and come to a mutually
agreed settlement, the Central Government
will not stand in, the way. I think more than
this the Government of India cannot and
should not do, unless it wants to rake up the
controversy once again and create conditions
in the State of Punjab which will not merely
affect the Punjab State but will have wider
repercussions. It is an irony of fate that the
same gentleman who brought about the
division of the Punjab is now fighting against
its consequence. I saw through this and
protested and suggested that a via media
should be found out for this but unfortunately
the passions of the communities were roused
like the passions that are being roused by Mr.
Vajpayee over Chandigarh. Neither I nor he
has any business in the matter of Chandigarh
unless the two parties, that is, the Haryana
Government and the Punjab Government get
together and agree on a mutual settlement in
which case, either it goes to one State or the
other but we should not appeal to the
communal passions as Mr. Vajpayee has done.

SHRI ATAL BIHARI VAJPAYEE,: I take
strong objection to this. I have not appealed
to any passion.

DR. GOPAL SINGH: That is your motive.

SHRI ATAL BIHARI VAJPAYEE: You
do not know what you are talking about. This
was the gentleman who supported Punjabi
Suba and now he is. . .

[RAJYA SABHA ]
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DR. GOPAL SINGH: You are saying . . .

SHRI ATAL BIHARI VAJPAYEE:
Non-sense . . .

MR. CHAIRMAN: Mr. Vajpayee has not
aroused any communal passions. He wa, just
speaking passionately.

DR. GOPAL SINGH: I submit that he
always takes the side of Haryana because he
thinks it is a Hindu State and  therefore it
should go to Jan
Sangh . ..

SHRI ATAL BIHARI
Absolutely wrong.

DR. GOPAL SINGH: Why do younot . . .

SHRI ATAL BIHARI VAJPAYEE:
Because the Commission recommended that
Chandigarh should go to Haryana. This is a
serious matter. I would not have taken any
objection if the Commission had
recommended that Chandigarh should go to
the Punjab State. Punjabi Suba and Haryana
are equal to me.

MR. CHAIRMAN: Dr. Gopal Singh please
do not say that he has raised communal
passions. He talks with passion.

DR. GOPAL SINGH: We all know what
the decision taken was and how it was taken.
We also know that the minority report in
respect of Himachal Pradesh was accepted in
1956. That is how Himachal Pradesh was
formed but I am not discussing.it. I am dis-
cussing that a political decision . . .

MR. CHAIRMAN: Tins is not the time for
discussion.

VAJPAYEE:

DR. GOPAL SINGH: I ,m seeking som,
clarifications. I support the statement of the
hon. Home Minister that in respect of the
common links and in respect of Chandigarh
and the other disputed territory whatever
decision is mutually arrived at between the
Governments of Haryana and Punjab, would
be acceptable to the Government of India.
The Government should also make it clear
that the places of worship will not be misused
by anyone howsoever high-placed he may be,
for political purposes.
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This is a thing about which I am very-clear.

SHRI ARJUN ARORA (Uttar Pradesh):
Hear, hear.

SHRI BHUPESH GUPTA: On a point of
order. Mr. Arora is saying ,Hear hear'. We are
not in a public meeting.

MR. CHAIRMAN: I am very happy that
you are pointing this out.

SHRI BHUPESH GUPTA: I am happy that
I have pointed this out and you have taken
note of ft.

DR. GOPAL SINGH: Secondly, the
Government is determined to maintain law
and order and if anybody wants to provoke a
conflict between the Hindus and Sikhs at this
critical juncture, he would be dealt with ac-
cording to law.

Y TERCAR AW, TF TR
R W &1 51T | :

st gafa: w8 A1 TG
FAfog | AT AT AT WL T AT F
gTHT & |

WY ATTA : A7 OF FF A
faar a1 T A )

ot wogfa : WS wEHT 397§
I AFE | AT F A FET AT
Frgamrrarana g Az !

SHRI B. K. P. SINHA (Bihar): Two issues
have arisen. One is about the continuing of the
common links. May I know if it is the attitude
of the Government to-day that if a demand for
severance is made by any one of the two states
even to-morrow or the day after, that demand
will be conceded because some Members tried
to create an impression as if that demand will
not be conceded till the elections are over? I
do not know why the Minister thought that the
suggestion of Mr. Mani for an Opinion Poll
was a friendly suggestion but a mischievous
suggestion.
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SHRI C. D. PANDE (Uttar Pradesh) : It
was purely a mischievous one.

SHRI B. K. P. SINHA: It is not only
Chandigarh that is in dispute. There are some
other areas both in Punjab and in Haryana and
in Hima-chal Pradesh also which are in
dispute. Some areas are claimed by Himachal
Pradesh, some by the Punjab an some by
Haryana. May I know what are the difficulties
or dangers that the Minister envisages if he
accepts the suggestion for an Opinion Poll
because that could be a very democratic solu-
ion of the whole thing? My fear is that if some
such suggestion is not accepted in good time,
the suggestion will have to be accepted after a
lot of trouble is created. I remember when C.
Rajagopalachari came out in favour of the
suggestion for Pakistan people called him anti-
national and disloyal fo the country but he had
the wisdom to forsee earlier than others that
that was the only proper solution. I would
therefore like to know from the Minister what
are the exact dangers that he perceives if the
suggestion for an Opinion Poll in all the dis-
puted areas is accepted.

SHRI N. SRI RAMA REDDY (Mysore):
Fasts seem to be the order of the day. It is
also true that there is some amount of
coercive force in the fasts involved. I would
like to know how far the Government is pre-
pared to be coerced or how for its judgment is
going to be based on fasts.

SHRI BHUPESH GUPTA: The Cabinet
should go on a fast.

SHRI N. SRI RAMA REDDY: What
attitude the Government is going to take to
these fasts because fasts have become
unfortunately the order of the day in this
country?

DR. S. CHANDRASEKHAR (Madras) :
While I welcome the statement of the Minister
as one of great statesmanship in expressing
great concern about the unhappy events that
may follow in the case of the self-immoia-
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[Dr. S. Chandrasekhar.] tion of Sant Singh,
may I know whether he has found out if the
Haryana Government has also expressed their
desire for a separate High Court and a separate
Governor? May 1 know if the Haryana
Government has been approached to find out
what  their attitude is and if they also say
that they would like to sever the links on these
two matters, may I know if the Government
will initiate measures to see that these are
accomplished before things set worse? 1
would like  to know whether the Haryana
Government has made any statement on this
question and if not, whether the Cen-tre has
approached them to find out their attitude?
Secondly, I would ask the Home Mnister or the
Government of India as a whole, whether
they would not  contemplate reaching a
firm decision, as a policy matter that in any
future political discussion and agitation, if any
party or individual wants to threaten or
demand on the basis of a fast or self-
immolation, whether the Government will not
even talk about the matter or enter into any
negotiation but on the other hand would be
standing firm, no matter who starts it,
despite the fact that this particular means as a
means for re-dressal of grievances has been
bequeathed to us by Mahatma Gandhi and
into our body politics? The Government of
India, ag a bady, should not enter into any
discussion with anyone unless he
immediately starts eating, unless he wants to
contribute to the food problem and unless
he wants to contribute to solving the food
problem of Mr. C. Subramaniam. I would like
the Minister to make a categorical statement
on these.

SHRI A. P. CHATTERIJEE
Bengal): T have a question.

MR. CHAIRMAN: No. I am afraid I will
not give you a chance.

(West

Mr. Ghosh has already put a question.

SHRI A. P. CHATTERJEE:
that you would call me . . .

MR. CHAIRMAN: No, Mr. Chatter-jee.
The new Member.

You said

[RAJYA SABHA ]
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SHRI KRISHAN KANT (Haryana): Will
the hon. Home Minister categorically state
that there will be no change in the position of
Chandigarh or any other boundary under any
threat? Haryana has already suffered and it
will not be prepared to suffer any more.

SHRI NARLNDAR SINGH BRAR: Just
one clarification I want. Only one .

MR. CHAIRMAN: No, no. I am extremely
sorry. I pass on to the next item.

SHRI NARINDAR SINGH BRAR: Just
one clarification . . .

MR. CHAIRMAN: No, please. Papers to
be laid on the Table of the House.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE
INDUSTRIES(DEVELOPMENT AND
REGULATION) AcT,1951

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
BIBUDHENDRA MISRA): Sir, I beg to lay
on the Table, under sub-section (2) of section
18-A of the Industries (Development and
Regulation) Act, 1951, a copy of the Ministry
of Industry Notification S.O. No. 2001, dated
the 30th June, 1966. [Placed in Library. See
No. LT-7489/ 66].

ANNUAL REPORT (1965-66) OF THE
MINERALS AND METALS TRADING
CORPORATION OF INDIA LIMITED. NEW
DELHI, AND RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI M.
SHAFI QURESHI): Sir, on behalf of Shri
Manubhai Shah, I beg to lay on the Table,
under sub-section (1) of section 619-A of the
Companies Act, 1956, a copy each of the fol-
lowing papers: —

(1) Third Annual Report and Accounts of
the Minerals and Metals Trading
Corporation  of  India



